
HOTAR 
SANJAY 

MiHLt)R 

EXP DAL 
24/10/2023 

MENT 

NDIA 
BEFORE THE NATIONAL GREEN TRIBUNAL, 

IN THE MATTER OF 

(WESTERN ZONE) 

ORIGINAL PPLICATION NO. 103/2022(WZ) 

Prakash MishrimalPorwal 

VERSUS 

PUNE 

Ministry of Foi est, nvironment 

and climate change and others 

Applicants 

Respondents 

NOTAR 
SANJAY 

MURLIDHAR 

RANDHIR 
PUNE 

REGD. NO. 10406 
EXP. DATE 
24/10/2023 PWME OF 

AFFIDAVIT -IN - REPLY ON BEHALF OF RESPONDENT N0. 03 

1, Shri Vijay Pandurang Patil, Age: 52, Occ. Service, currently serving as 
Executive Engineer, Khadakwasala Irrigation Division, having office at 
Sinchan Bhavan, Pune-41 1011, I am filing this affidavit on bchalf of 
Respondent No. 3 do hercby solcmnly affirnm and state on oath as under: 

1. I say that, I am filing the affidavit on behalf of the Respondent No.3 in 
the present Application, as per the directions of this Hon'ble Tribunal. 
I crave lcave of this Hon'ble Court to file additional afidavit, if 
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SANJAY 
MURLIDHAR 

RANO,IR 
PUNE 

REGD.I0 10406 
ATE ngcessary. I deny each and every statement and averments made b 

24/10/2323, 

EN 
Applicant in the present Affidavit as the same are false and 

baseless. I deemed to have denied all contentions of this Application 

filed by the Applicant unless they are specifically admitted by me 

hereinafter. 

2. The Respondent No 3 say and submit that On 27/01/2023, this 

Hon'ble Court was please to passed an order for a joint committee to 

conduct a site visit in the presence of both the Applicant and the 

Respondent. On 09/02/2023, the joint committee conducted the site 

visit, and a report was submitted to the Resident Deputy Collector's 

office via letter No. 4, informing them about the site inspection survey 

at village Chavsar, Sr. No. 74, village Waru Sr. No. 96, parts 193 and 

210. During the inspection, it was discovered that, illegal mineral 

mining and transportation has taken place in those areas. The report 

is submitted to the Resident Deputy Collector's office via letter No. 4. I 

say and submit that, prior to preparation of Joint committee report, 

the office of Respondent No. 3 has submitted all Documents including 

the copies of FIR and updated the joint committee about the present 

status of the subject lands owned by the Respondent No.3. Hereto to 

annexed and marked as Exhibit A. the copies of the said 

3. The Respondent No 3 says and submits that, the Sr. No. 193 and 

210 have been acquired for the Pawana project, and they are outside 

the jurisdiction of HFL. However, according to the village map, the 

stream (big Nala) fall in between Sr. Nos. 193 and 210. Therefore. 

survey number was not assigned to this part of the land, therefore the 

area of the stream is not under the jurisdiction of the Water 

Resources Department. The Sub-Divisional Engineer under this office 

is empowered to take action on the illegal mining of minerals. With 

GOV 

NO 

MU 
R 

REGD 
E) 

ERNN 
24 

correspondence. 
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SANJAY 
MURLIDHAR 

RANDIR 

ANJAY 
RLIDHAR 

REGD. NO 10406 

TARY 
ANDHIR 
PUNE 
.NO. 10406 
P. DATE 
10/2023 

PUNE 

SRNIN EN 

ENT OF 

EXP. Oeferénce to the officc in charge of this is the Lift 
Irrigation Sub-

Divi_ion Pawananagar, with headquarters in 
Talegaon 

Dabhade. 
24/10/2023 

NDIA 

The Rcspondent No 3 says and submits that, the land at Sr. No. 74 

is acquired for the Pawana project and standing in the 
name of 

Water 

Resources Department. 
Section Officer Pawana 

dam 
Section 

Pawana 

Nagar has filed complaint with Lonavala Rural Police 
Station and 

registered as FIR No. 130 dated 
27.07.2022 against the illegal mining 

and transportation. Here to annexed and mark Exhibit B' is the copy 

of FIR No. 130 Date 27/07/2022. 

4. The Respondent No 3 says and submits that, the land at Survey No. 

Section Officer 
that, 

90 has been acquired for the Pawana project and stands in the namC 

of the Water Resources Department. I say 

Pawana dam Section Pawana Nagar has filed 

197 of 2022 at Lonavala 

09.11.2022 which is registered as FIR No. 

Rural Police Station regarding the illegal mining and 
transportation. 

Here to annexed and mark Exhibit C is the copy of FIR No 197 Date 

09.11.2022. It is pertinent to note that, the Respondent no.3 is doing 

their duty as a member of the Committee and also has taken 

immediately action to stop the illegal mining in the lands of Water 

Resources Department without any delay. 

complaint On 

the soil and stones 

S. The Respondent No 3 says and submits that, 

required for the construction of Pawana Dam have been used from 

the Mine. However, currently, 7/ 12 extracts of survey no. 50, 5l, and 

52 stands in favor of the revenue department. A letter has been 

issued by the sub-divisional engineer, lift irrigation sub-division 

to the Tehsildar Vadgaon 
Pawananagar, HQ Talegaon Dabhade, 

Maval, along with reference letter no. 3, to take action against the 

illegal mining. 
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Hence this Affidavit. 

1. Viiav Pandurang Patil, Age: 5Z, OC. DervCC, Currently serving as 

Executive Engineer, Khadakwasala Irrigation Division, having ofice at 

Sinchan Bhavan. Pune-41101I on benalr of the Respondent No.03 

do bereby state on solemn aiiirmation that whatever stated herejn 

above is based upon the information derived from the official records 

whichL believe to be true and correct. The present reply is drafted as 

per my instructions. 

Solemny affirmed at Pune, ) 

This 24th 

LJernow th Affiant 

OTAR 

MENT 
OF 

INDIA 

rrret iN 

day of March, 2023 ) 

KOTAR 
SAUAY 

LRARDHR 

VERIFICATION 

PUNE 
RASHTRA 

WDIA 

NOTARIA ENTNOTARIAL 

BEFORE ME 

SÁNJAY M. RANDHIR 
NOTARY GOVT. OFINDIA 

PUNE 

Exeoe Engineor 
Khadakwasla irigstion Division 

Pune-11 

REGD. NO 10408 

0TAR 
LRANDHIR 

PUNE 
AHARASHTRA 

REGU. NO. 
sQ406 

NOTED AND REGJSTERED 
ATSR NO. 233 2022 

DATE..-9A023 

sTTKE INDI 

FIVE RUPEES 

NOTAKIAEN NOTARIAL 

OTAR 
KSAUAY 

RANDHIR 
PUNE 
ARASHTRAT! 

BÈGO. NO. 
406 

NOTAAA 

29 MAR 2023 
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faga: 

31. 5. 

eg 

H 

qra .020-26127309 hA 020-261 26307 
$-T: eekidpune@gmail.com 

20234/ 

APPLICATION NO 103 OF 2022 
Caveat No 14/2022(wZ) q fai R9/o/ 

Enhbit -A 

(WZ) ILA.NO 

f-ics- /01 /2023 

4/R0R (WZ) & 
0T reYIT Hr 

34T fqqy H.aÄ TAIK Ggys qUj |hE EM APPLICATION NO -103 

17 FEB 2023 
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98 

FIRNo 130 Date27/07/2022 

FIR No 197 Date 09/11/2022 
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1, District (re): gu grftu 
FIR No.(ye4 TAR .); 0130 

2.S.No. (4.5.) Acts (ftffu) 

1. Day(feqR): qrR 
Time Period 
(rT�Ef): 

3. (a) Occurrence of offence (ret ae): 

YER 4 

4, Type of Information (urfBfar yTN): 
5. Place of Occurrence (cAO): 

EIRSTINEORMATION REPORT. 
(Under Section 154 Cr.P.C.) 

(b) Information received at P.S. (nfkft fATdà 
Date (H0 ): 27/07/2022 

(c) General Diary Reference (tIHI HEÍ 
Entry No. (ae #.): 011 

(b) Address (9): a 

P.S.(aT): atoga rtu 

(e) UID No. (4.3T4.ST. .): 

Year (q): 2022 
Date and Time of FIR (9. G. fis snft �a): 27/07/2022 16:25 4 

Sections (H) 

(f) Passport No.(4TRYZ G,): 

6. Complainant / Informant (T517GR/fBt tUIrR): 
(a) Name (1): 

(b) Father's/Hustband's Name(sta| Y à 

1.(a) Direction and distance from P.S.(4l ovyigA 3iY): yd, 25 ff) 

Place of Issue (fourt foEIU): 

Date From (fefG VTHF); 
Date To ( ftis vta): 
Time From (aàq4): 
Time To (tdqta): 

H JrU): 

(c) B3tèrear of Birth (H aE/a): 1991 

--.-- .... 

(h) Address (4m): 

5.No.(31. id Type (3haUAI YOR) 

(c)'In case, outside the limit of this Police Station, then (u t SfU�|T BTÈ AHFUH): 

Name of P.S. (t Jruyrà Ta): 

Exhibt-B 

15/07/2022 

Date & Time (ies snfor d): 27/07/2022 16:15 

15/07/2022 
11:00 4 

1 

N.C.R.B (y.ft.TT. ) 

1l:00 q 

Time (to): 14:00 q 

Beat No. (fre .): 

(g) ld details (Ration Card,Voter ID Card, Passport, UID No.,Driving License, PAN) 

(d) Nationality (uca): rT 

Date of Issue (fUrt ata): 

jd Number (3taurr aH0A) 

Dístrict(State) (fMeEI()): 
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(h) Address (9): 
S.No.(3. Address Type (4UrTAddress (41) 

.) 

2 

0) Occupatlon (44HTT): 
() Phone number ( .): 

S.No. |Name (Ia) 
(31.5.) 

7. Details of known/suspected/unknown accused with full particulars (1dter radI /ÄAa/Shot 
Allas (ssma) 

S.No. Property Category 
(31.5.) (TGHTT qt) 

6.) 

9. Particulars of properties of interest (#a 4rHdar JUgft): 

8. Reasons for delay in reporting by the complainant/informant (ONGR/YIB �U|-TTS �R 

10 Tot�l value of property (ln Rs/-)-(ta tetot Atà 

Relative's Name 

Property Type 
(ATHTT 9GTR) 

S.No. (4. juIDB Number (J.T.T0. 
i..) 

Moblle (H1g ,): 91-9764481111 

11 Inquest Report /U.D. case No., If any (4¢ HEAIT/ JOEHTT YEY VETU 
,,R 3HU)): 

12 First information contents (TT GR zlhd): 

N.C.R.B (7.f.3TR.) 

Present Address (TdHH yoI) 

2 

|Description (afa) Value(ln Rs/-) 
(He (5. RE) 

4T4 21x16x3.5 gio 3T4A 3I 415 TH t fo4T250000/- gTeâl Ert.Tt 15/07/2022 HETos 11:15 
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13.Action Since the above information reveals commission of offence(s) u/s as mentloned at 

(1) Registered the case and took up the 
investigation: (6 iefa nf UNTTà H 

(2) Directed (Name of I.0.) (TYrH rfET-UT I): 
Rank (9G): HC (Head Constable) 
No.(.): 

or (T OTRUTHo T4TT FRUTTH T6R RAI) 

15101000362RMM to take up the lnvestigation (T TYH FROUr sfeOTN fe) or (fnaT) 

(3) Refused investigation due to (AT OTRUrTo TYTH GUZTH TOTR fk): 

�istrict (fües): 
(4) Transferred to P.S.(IEI qtas qroftet HEUH UI DaR JjUUrd A4): 

on point of jurisdiction (*) rfarr #TVU BTH0Gra) 

RAFIK MOHAMED SHAIKH 

R.O.A.C.(R. .R.ft.) 

N.C.R.B (9A.f1.TR.) 

I.1.F.-1 (ytga ro f- 9) 

'FJ.R. read over to the complainant / informant, admitted to be correctly recorded and a 
given to the complainant / informant free of cost, (ugA A TARGTRIGII/Tir AT attdi, te 

14.Signature/Thumb impression of the complainant / 
informant.(�aTGTRTET/T4 tUT-Tt HE/TSI): 

15. Date and time of dispatch to the court (TUTTATA 

3 

or (foar) 

Station 
Signatur@eiern sheedolice 

Name iesh 
Rank(y): T(Inspector) 
No.(i.): 
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1. District (frE): qu urftu 

2. 

FIR No.(uet gGR #.): 0197 

FIRST INEORMATION REPORT 
(Under Section 154 Cr.P.C.) 

S.No. Acts (3fafy) 
(34.5.) 

1 

3. (a) Occurrence of offence (1raITt yI): 
1. Day(faH): 

Time Period YER 4 
(otTqef): 

Date and Time of FIR (A. G. feH0S 3Tftr o6):09/11/2022 19:41 

Date (feio ): 09/11/2022 

Date & Time (fTS HTÍOI ): 

(c) General Diary Reference (ttuHAi tef ): 
Entry No. (t< #.): 018 

5. Place of Occurrence (aTAFNO): 

(b) Information received at P.S. (ftt rsTet qeft a): 
Time (tß): 

4. Type of Information (41fsftai yoR): i 

g, 25 at 
(b) Address (4T): 

P.S.(3r): 
Year (at): 

398 

Sections (hd4) 

Date From (fTE YI): 
Date To ( fHÍG qd): 
Time From (àoyH): 
Time To (àd44d): 

Name of P.S.(4TofH STUqTt �T): 
District(State) (NE(v)): 

N.C.R.B (VA.f.3ATR.) 

09/11/2022 19:31 4 

Exhibit .C 

Beat No. (fà¢ 5.): 

atugSI ITfU 
2022 

1.(a) Direction and distance from P.S.(4tdt SUTHT fRT q s0a): 

(c)in case, outside the limit of this Police Station, then 

08/08/2022 
08/08/2022 
11:15 gu 
11:15 

19:00 a 
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10 Total value of property (in Rs/-) 

11.inquest Report U.D. case No., if any 

S.No. UIDB Number 
(3.5.) (Y.AT4.`t.t.6.) 

12. First Information contents (9 561T ): 

72x50x10 pe 2) 197x115x25he 3R YUT 6024TH 3H trÁi ftUf vgU RHA 

N.C.R.B (yT.ft.H1R.) 

13. Action taken: Since the above information reveals commission of 
offence(s) u/s as mentioned at Item No. 2. (hdofi IRAIZ: 41� #.2 4E 

(1) Registered the case and took up the investigation: 

(2) Directed (Name of I.0.) (79rH fEO-UTà Iq): 
RAFIK MOHAMED SHAIKH 
Rank (9): HC (Head Constable) 

or (fèbai) 

No.(#.): 15101000362 RM 

to take up the Investigation ( TYH OTUv�Tt aftTR fee) or (t*qi) 
(3) Refused investigation due to (v RUT4o T41H DTUYTH #OR f): 
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or (i oRUIG TYTH ORUYTH TR fI) 
(4) Transferred to P.S. 

District (f): 
on polnt of jurisdictlon (# TfEoT TROT BTTafka). 

F..R. read over to the complainant / Informant, admitted to be correctly 
recorded and a copy glven to the çomplalnant / informant free of cost. (geH 

14 Signature/Thumb impression of the 
complalnant / Informant. 

N.C.R.B (VA.sf,T,ft) 
1.1.F.-I (veflpd 34-dqu itf 9) 

uant 15. Date andtime of dispatch to the court 

Signature of Officer in charge, 
Pollce Station 

Name (HTT): nilesh pandurang m. 
Rank(E): I (Inspector) 
No.(+.): 
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